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MR. SPEAKER: Prof. Malhotra, I had agreed to allow the matter to be raised at 12 noon. I will allow it at 12

noon.
PROF. VIJAY KUMAR MALHOTRA : Will the Adjournment Motion be taken up at 12 noon?

MR. SPEAKER: Notice for Adjournment Motion, as you know, has not been given in time. It cannot be taken up
today. But at 12 noon I will allow the matter to be mentioned by the hon. Leader of the Opposition.

PROF. VIJAY KUMAR MALHOTRA : It is not just to be mentioned. I am talking of the Adjournment Motion. ...
(Interruptions) Now, the Question Hour be suspended and the Adjournment Motion be taken up.

MR. SPEAKER: Hon. Members, I am not minimising the importance of the issue. I have never minimised it. But
sitting here I cannot openly ignore the rules. The rule says that the Adjournment Motion has to be given before 10
a.m. Otherwise, it will go to next day. That is the rule. There is no request for relaxation.

SHRI L.K. ADVANI (GANDHINANGAR): Sir, I do not know how it reached late. But I had sent it early. I
would request you kindly to allow it today.

MR. SPEAKER: What is the response of the Government?

THE MINISTER OF DEFENCE (SHRI PRANAB MUKHERIEE): Mr. Speaker, Sir, I do not consider that there is
any case for taking up Adjournment Motion on this. This is, no doubt, a very unfortunate incident. But it is
equally true that on earlier occasions also these types of massacres have taken place. Every massacre like this has
to be condemned from different sides of the House. Most respectfully I would like to submit that this not a matter
for taking up Adjournment Motion. ... (Interruptions) Unfortunately, in this situation we can give reference to
Chittisinghpura and attacks on the Amarnath yatris. 1 am not trading the numbers. But these are the incidents

which have taken place which are condemnable. Everybody should condemn them.
SHRI HARIN PATHAK (AHMEDABAD): What about the Chief Minister’s statement?... (Inferruptions)

SHRI PRANAB MUKHERIJEE : I am talking about the Adjournment Motion. ... (Interruptions) 1 am talking
about the Adjournment Motion. In this House, we have never admitted an Adjournment Motion on a comment of a
Chief Minister outside the House. That can never be the subject of an Adjournment Motion.... (Interruptions) We
are talking of the Adjournment Motion. Most respectfully... (Interruptions)
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SHRI PRANAB MUKHERIJEE: It is not a question of ... (/nterruptions) But, it cannot be a subject of an
Adjournment Motion. ... (Interruptions)

MR. SPEAKER: Please. I will allow you.

SHRI PRANAB MUKHERJEE: My respectful submission is that there is no case for Adjournment Motion, and I
do feel that we have no problem if the issue is debated. We have no problem if the issue is debated even today. ...

(Interruptions)
MR. SPEAKER: Just one minute.
... (Interruptions)

SHRI PRANAB MUKHERIJEE: Therefore, my most respectful submission is that if the hon. Members have
concern to raise the issue, to express their views, to condemn the incident, I have no problem of accepting the
discussion. Whatever time during the day you fix, it can be taken up for discussion.... (Interruptions) We are

ready for discussion. This is my most respectful submission.... (/nterruptions)

MR. SPEAKER: Please take it from me that I want a discussion to be held. I am not running away from it. It is my
duty to give opportunities for important issues to be discussed, and I concede the right of the Opposition to raise
this issue. Of course, it will be raised. I think, all problems can be solved, if we convert it to discussion under rule

193 and such discussions start at 12 noon. I do not mind it if we start the discussion at 12 noon.

... (Interruptions)
PROF. VIJAY KUMAR MALHOTRA : It is our right to have an Adjournment Motion.... (/nterruptions)
MR. SPEAKER: I am allowing you to be raised under rule 193.
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MR. SPEAKER: I do not understand what do you want. I am allowing a discussion at 12 noon. Let it be started by

him.

... (Interruptions)
MR. SPEAKER: No, I cannot.

... (Interruptions)

MR. SPEAKER: It is very difficult for me to admit Adjournment Motion. Rules have not been complied with. It is
a matter to be discussed ordinarily.

... (Interruptions)

MR. SPEAKER: Please.



... (Interruptions)
MR. SPEAKER: This is not fair. [ am on my legs.

... (Interruptions)
MR. SPEAKER: I am on my legs.

... (Interruptions)

MR. SPEAKER: Even if I admit it, it will be taken up at 4 p.m. I am giving you permission to take it up at 12 noon

under rule 193.
... (Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): They do not want a discussion. They do not want Calling Attention
on communal situation in Baroda... (Interruptions)

MR. SPEAKER: I mean, [ am going to allow it under rule 193 at 12 noon today.
... (Interruptions)

SHRI BASU DEB ACHARIA : Why at 12 noon? ... (Interruptions)

PROF. VIJAY KUMAR MALHOTRA : We have given a notice.... (Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): They have submitted the Motion after 10 o’clock.
How can we admit it? ... (Interruptions)

MR. SPEAKER: You raise those issues at 12 noon.

... (Interruptions)

11.07 % hrs.

(At this stage Shri Srichand Kriplani and some other hon. Members came and stood on the
floor near the Table)
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11.08 hrs.

The Lok Sabha then adjourned till Thirty Minutes



past Eleven of the Clock.

11.30 hrs.

The Lok Sabha re-assembled at thirty minutes

past Eleven of the Clock.

(Mr. Speaker in the Chair)

. o $aIR wedar  (SfEr fieeh) : eremer off, & Rl Radve @t ot f5 wsoriiic AR 12 991 9% oY U8 984 &
AT awen 8 TR Amern 8, sfere gue sy Radwe @ oft 1. .. (caem)

MR. SPEAKER: Hon. Members, I have made a request earlier that in view of the several questions that have been
raised including the important question of procedure and compliance with the rules, it could be taken up under the
general discussion under rule 193. It seems that is not agreeable to the main Opposition Party. | had a discussion.
Although there is no consensus on this — it should not be treated as a precedent — yet in view of the strong feelings
that have been expressed, I am prepared to consider it as an Adjournment Motion.

... (Interruptions)
SHRI GURUDAS DASGUPTA (PANSKURA): What will happen to our Calling Attention?... (Interruptions)

MR. SPEAKER: Just a minute! Let me complete. This is also a habit. I would request you to please give it up
interrupting the Speaker, ignoring the Speaker when he is standing. This is not adding to the glory of this
institution. I wish you could realize the job, the agony of the Speaker these days.

... (Interruptions)

MR. SPEAKER: Just a minute! Let me complete. If you have anything to say, you take my permission and say.
Now, I am prepared to reconsider the matter. But, since objection has been taken, well, I want to find out whether

the numbers are there. You have to rise in your seats in support of this Motion.
PROF. VIJAY KUMAR MALHOTRA : At 12 o’ clock.
MR. SPEAKER: Yes, it can be taken up at 12 o’ clock.

... (Interruptions)

SHRI GURUDAS DASGUPTA : Sir, I have a point. You are within your right to take a decision and we
welcome, in whatever way possible you would like to run the House. It is because I believe that there is a definite

attempt not to allow the House to run. ... (Interruptions)
MR. SPEAKER: Q.422. Justa minute! Please do not dictate in every matter.

... (Interruptions)



PROF. VIJAY KUMAR MALHOTRA : Sir, what is he saying?... (Interruptions)

MR. SPEAKER: What he is saying has to be recorded only if [ permit. Let me hear what he is saying.
... (Interruptions)

MR. SPEAKER: Please do not do that. Please do not interrupt in every matter.
... (Interruptions)

SHRI GURUDAS DASGUPTA : Sir, I would like to know when our Calling Attention on communal situation in
Gujarat will be taken up.

MR. SPEAKER: I shall decide it. I will decide it later on. Now, it is a Question Hour. Mr. Dasgupta, please take

your seat.

... (Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): Sir, I would like to take only one minute. We made
our position clear in the morning, by the Leader of the House that we felt it very proper to discuss it under other
Rule. However, since we stand by the observations of the Speaker always to cooperate with the Chair, we shall

abide by your directions.
MR. SPEAKER: Thank you.

Q.422, Shrimati Neeta Pateriya.

(Q. No. 422)
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PROF. SAIFUDDIN SOZ: You have asked whether about 150 Centrally-assisted ongoing irrigation projects are

lying incomplete despite being in the priority list of the Union Government.

MR. SPEAKER: She has indeed mentioned about fast track projects.
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MR. SPEAKER: You are asking the same thing which is mentioned in the reply.
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MR. SPEAKER: You answer only relating to fast track projects.
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MR. SPEAKER: That is enough.
... (Interruptions)
MR. SPEAKER: No. Nothing will be recorded.

(Interruptions) ... *
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* Not Recorded.



SHRIMATI MINATI SEN : Mr. Speaker, Sir, in reply to a matter raised by me under Rule 377 on ond August,
2005, I was informed by the Ministry that the idea of national project and inclusion of Teesta Barrage Project in
the list of National Projects is yet to take shape. I would like to know from the hon. Minister, through you, the

reasons for non-inclusion of Teesta Barrage Project in the list of National Projects.
MR. SPEAKER: Can you give an answer?

PROF. SAIFUDDIN SOZ: Sir, Teesta is not under consideration and it is not related to this question. It was
referred to the Planning Commission. So, I will get back to the hon. Member and see what can be done for Teesta

project.

SHRI ADHIR CHOWDHURY : Sir, the question of Teesta Barrage project has been languishing over the years on

account of financial constraints.
MR. SPEAKER: He has already answered it. Why are you asking it again?

SHRI ADHIR CHOWDHURY : Sir, it is known that Teesta Barrage project has been included in the list of mega
projects. May I know from the hon. Minister whether any amount of money has been allocated, both in terms of
loan and grant, to the State Government of West Bengal for the implementation of Teesta Phase I and Stage 1 and

how much irrigation potential has been created by Teesta Barrage project Phase I and Stage 1?
MR. SPEAKER: It does not come under this question.

PROF. SAIFUDDIN SOZ: Sir, this question is related to the Planning Commission. I will take interest in that and
get back to the hon. Member.

MR. SPEAKER: Shri Rajnarayn Budholia — not present.
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MR. SPEAKER: It is all right.
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MR. SPEAKER: Please take your seat.



... (Interruptions)
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MR. SPEAKER: You have to sit down.
... (Interruptions)

MR. SPEAKER: Take your seat. This is Question Hour. Unless I ask somebody, he is not allowed to ask the
question.

... (Interruptions)
MR. SPEAKER: Do not shout in the House.
... (Interruptions)

PROF. SAIFUDDIN SOZ: Sir, shall I say something more on Bihar?... (Interruptions)
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MR. SPEAKER: I will not allow this indiscipline in the House.
... (Interruptions)
ft gy fE : orewer wRGw, AT i 9 e IR H @l € Iowl @ del v 2. . (2rEaH)
MR. SPEAKER: Sorry, it is not permitted. Second supplementary is not allowed.
... (Interruptions)
MR. SPEAKER: I will not allow this. I have called the name of Shri Hiten Barman to ask the supplementary.
... (Interruptions)
MR. SPEAKER: If you are not cooperating with me, I will go to the next question.
... (Interruptions)
sft gy fHE @ T SUIET A B BIS DIRMUIRE &l bl l. . . (FaeH)
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SHRI HITEN BARMAN : Sir, the Teesta Barrage project was started in 1976... (Interruptions)
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MR. SPEAKER: I can only say that it is a shameful conduct on the part of the hon. Members. Let the entire
country see. I hope the entire country sees your known behaviour.

... (Interruptions)

PROF. SAIFUDDIN SOZ: Sir, could I get back to Bihar for a minute?... (Interruptions) # fa8R & aR H U&H-al
e SR garT =red | (@)
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% Qg and you will dictate to the Chair,

(Interruptions) ... *
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MR. SPEAKER: Your observation contrary to the Chair’s direction is not being taken down. Do not shout. Please
take your seat. If he wants to add anything, I can permit him. But, there should not be another question.

(Interruptions) ... *
MR. SPEAKER: Nothing will be taken down.
(Interruptions) ... *
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MR. SPEAKER: Nobody bothers to have discipline in the House.

... (Interruptions)
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SHRI HITEN BARMAN : Sir, Teestha Irrigation Project is the lifeline of north Bengal. It was started in 1976 but
it has not yet been completed by the Government. I would like to know from the Minister, through you, what is the
target date of completion of the Teestha Irrigation Project and how much fund has been released.
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(Q. No. 423)

SHRI AJOY CHAKRABORTY : Sir, long-drawn agitation is going on throughout the country particularly in the
concerning States. The persons who are evicted, and who have been displaced from their homeland have started
agitation under the leadership of Medha Patkar. Also, Medha Patkar sat in an indefinite hunger strike. The hon.
Minister reached the spot and met Medha Patkar as also other leaders of the country to persuade her to discontinue



the indefinite hunger strike. I do not know whether any discussion was held by the hon. Minister with Medha
Patkar regarding Sardar Sarovar Dam

MR. SPEAKER: What is your question?

SHRI AJOY CHAKRABORTY : My specific question to the hon. Minister is this. I would like to know whether
the Government has implemented any scheme and programme for the rehabilitation of the persons who lost their
jobs and for providing alternative land and other facilities to the persons who are evicted due to the height of the

Sardar Sarovar Dam. I would like to know whether the Government has taken any steps; if not then why not?
Sir, part ‘b’ of my question is this.

MR. SPEAKER: No part ‘b’. You see, statements are given and circulated by the Ministers in some of these
matters. I find that most of the Supplementaries are nothing but repetition of what information is already given in
the statements. [ find that this is precisely what is happening. If you have any relevant question, you put it;

otherwise the answer is given.

PROF. SAIFUDDIN SOZ: In the 76" Emergency meeting of the Narmada Control Authority (NCA), the

permission to raise the height of the Dam was granted up to 121.92 metres.

Alongside that, there was a necessity for a review of that decision. So, by the time the review was

organized on the 15t of April, there was a tie. Out of the six members, three were on the one side and three were
on the other side. Therefore, the whole question was referred to the hon. Prime Minister. But the very next day,
the hon. Supreme Court met on this issue, where the Government of India took a position that on the question of
rehabilitation — the hon. Member is concerned about the rehabilitation — the Prime Minister had done the duty by
sending three Ministers to the Narmada Valley. The Report of those three Ministers is also a part of the
proceedings in the hon. Supreme Court. Before the Supreme Court, our lawyer took the position that on the
question of rehabilitation, raising the height of the dam is necessary because it has irrigation potential, it has hydro

electric potential. Alongside this, the question of rehabilitation and resettlement of the oustees who have lost their

homes, hearths and lands is also important. Therefore, a Committee was suggested, and on the 8t of May, the
names of that Committee were placed before the hon. Prime Minister. That is called ‘Shunglu Committee’. That

three-member Committee will go into the question of rehabilitation and resettlement very minutely.

SHRI AJOY CHAKRABORTY : Sir, the hon. Supreme Court has made some observations in its judgment. I want
to say that the Supreme Court is the supreme authority in this country. Parliament is there. So, I would like to

know whether the Government would consider ... (Interruptions)

MR. SPEAKER: The Supreme Court is the supreme judicial authority in the country.
SHRI AJOY CHAKRABORTY : Parliament is supreme ... (Interruptions)

MR. SPEAKER: As a legislative body.

SHRI AJOY CHAKRABORTY : My specific question to the hon. Minister is, whether he would consider raising
the height of the Sardar Sarovar Dam as per the observation of the Supreme Court or as per the demand made by
the agitationists and welfare of the people of the country. Secondly, I would like to know whether the Government

... (Interruptions)

MR. SPEAKER: Sorry, there is no ‘secondly’.



SHRI AJOY CHAKRABORTY : Sir, it is part (b) of my question. I would like to know whether the Government
would agree to submit all the correspondence between the Narmada Control Authority and the concerned States

before the Parliament.
PROF. SAIFUDDIN SOZ: Sir, two or three questions have been clubbed together.
MR. SPEAKER: Iam trying to control the Members.

PROF. SAIFUDDIN SOZ: Sir, as per the hon. Supreme Court’s earlier decisions of 2000 and 2005, there is no
ambiguity anywhere. In fact, the Supreme court, in its judgments, wanted that the oustees must get better
settlement than they were having earlier. It has to be a pari passu situation. It has to be a situation of settling them
before you raise the height of the dam. So, this Ministry has tried to implement the decisions of the hon. Supreme
Court. But now there is a new situation. The Supreme Court has accepted that the Committee headed by Shri
Shunglu would go into the question within a period of three months on the question of rehabilitation and report
back to the hon. Supreme court by the first week of July. That is what we are doing. The Shunglu Committee is
operating independently. My Ministry will help this Committee to the best of its ability.

Then, the hon. Member, in his second supplementary, wanted that all the correspondence must be placed
before this House. I accept the supremacy of the Parliament. If you so desire, I can place all the correspondence
that have taken place between my Ministry and Gujarat Government, between my Ministry and Madhya Pradesh
Government, between my Ministry and Maharashtra Government, and between my Ministry and Rajasthan
Government. This House is supreme. If you so desire, I can place all these correspondence before this House.

SHRI SURAVARAM SUDHAKAR REDDY : Sir, part (f) of my Question is: “Will the Minister be pleased to state
the progress made so far in the matter of rehabilitating the oustees already displaced therefrom?” The reply is
regarding new oustees if the dam is raised. Our question was specific about the progress made on the question of
rehabilitation of the oustees already displaced therefrom. The rehabilitated people are to be given a special
concession as they are doing a lot of sacrifice and as they are being removed from their houses and from their
lands. I would like to know from the hon. Minister whether the Government of India is having a second thought

about the rehabilitation policy by giving liberal help in these big projects.
That is the main question of agitation throughout the country, particularly in the Narmada project.

PROF. SAIFUDDIN SOZ: If we go to the figures provided by Madhya Pradesh Government, up to the dam height
of 110.64 metres, the number of villages affected is 104. The total number of PAFs, Project Affected Families, is
7186. The total number of PAFs settled so far in Gujarat is 2141, and in Madhya Pradesh it is 5225. The total
number of PAFs resettled is 7186. That means, everybody has been settled. Then there are figures when you raise

the dam’s height to nearly 122 metres.

But my point is that when the Ministers went there, we found grey areas in the resettlement and
rehabilitation of Madhya Pradesh. But we are a democracy. There are so many institutions. When there was a tie in
the Review Committee, according to rules and according to the decision of the Supreme Court, the matter had to be
referred to the hon. Prime Minister. The next day the Supreme Court was meeting. Therefore, in a broader sense,
this question is before the hon. Supreme Court and a mechanism has already been devised through this Committee

to go into the question of rehabilitation and resettlement. So, this is in a nutshell the situation.

SHRI MADHUSUDAN MISTRY : I would like to know from the Minister whether it is a fact that the Government

of Madhya Pradesh has failed to resettle the oustees and as a result, the entire controversy arose. If that is so, what



action the Government of India is taking to see that Madhya Pradesh Government in fact honours the relief and
resettlement process of the oustees?

PROF. SAIFUDDIN SOZ: As far as resettlement and rehabilitation in Maharashtra and Gujarat are concerned,
there are no complaints. But as far as Madhya Pradesh is concerned, I must take this hon. House into confidence
and say that there are grey areas in the resettlement and rehabilitation process. Therefore, the Shunglu Committee
will go into this question with reference to Madhya Pradesh only because there are grey areas, because there has
been criticism, because there has been Andolan. This Committee is there. The hon. Supreme Court is going into
this question. The hon. Prime Minister has gone deeper into this question. Therefore, as far as Madhya Pradesh is
concerned, this Committee will go and constitute 40 teams from Sample Survey Organisation and they will go into
it. There will be 40 teams which shall help the Shunglu Committee in that. They will go and talk to the oustees and
within a matter of three months, there will be some document before this hon. House. Before that, first of all, we

will go to the Supreme Court. Then we will take all the information that will be available. By 30t June, we shall
be clear on the question of rehabilitation and resettlement in Madhya Pradesh.

SHRI P.S. GADHAVI : I would like to know this specifically from the hon. Minister. Has the Government got any
information about those Narmada Bachao Andolan activists? @ @1 dagf ST sif@erl Referce &1 &™ & & oy S
€ O oM T8 <1 39 IR H F'f a1 ff o @ € 6 9 U 98 R 9| 3 WaR &1 Refereem @ Rfa & av d wd
AT # S SHeEr et @iy, 9w @ e oRit 81 9@ SRw NBA is only interested to stall the progress of

construction of dam. They are not interested in the rehabilitation. Is it a fact? Has the Government got any

information about this?

Al Qe A : & B AR § AT A GG B SR I & TH UH SR God ¢ O1d Bl Pl Jfared el 8, Sl
g g usdt 2 afer w9 srgRaa € safay @fier & wrr g vsar @1 # g8 76 B e F siker s are A
F o Bl W W QA st i AR iR gedrer €1 = St oft | g A A 15,000 @R @ ARG & Wi Al
ot | Iu! Aifear fhew it 8 Ry onfer arar € 6 S 8 A ok i & o=t ara w&lt| 9 sridres drell ¥ 9§l a8
1, afch TE 99 9 @ FedId TR 98 §Y ¥, I9 B T8 Y A| T§ USH 37N a1 &l offh 3Miare arel Refid &1 &1 T8 d
<d €, 39 91 &1 98l 96 Fard g al 9ud oy AR SIY| 98t HHel I8 e oE@dy Myt 3R gar ArTe et Rt W

(Q.No. 424)



MR. SPEAKER: I shall allow a discussion under Rule 193 on this.

Question Hour is over.

... (Interruptions)



